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UPON hearing counsel, the Court made the following
JUDGMENT

Hon’ble Mr. Justice Y.K. Sabharwal pronounced the judgment of the Court.

Leave granted.

The appeals are allowed in terms of the signed Judgment.

The impugned judgment of the High Court is set aside. The Court direct the State Government t
o decide afresh the question of release of the convicts in accordance with law without being i
nfluenced by any observation on merits made by the High Court or this Court. The convicts rel
eased pursuant to the impugned judgment are directed to surrender forthwith failing which, imm
ediate steps shall be taken to take them into custody. The State Government shall consider af
resh the cases of the convicts for release only when they are in custody undergoing the remain
ing part of sentence. On surrender/arrest of the convicts, the State Government shall decide
their respective cases within two months.

REPORTABLE.

(P.D. Balodi)
Court Master

(V.P. Tyagi)
Court Master

(Signed REPORTABLE judgment is placed on the file)



